
-  CAT/7/12 ̂

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
new DELHI

O.A. No. 17(54/91 199
T.A. No.

DATE OF riF.OTSIQN 4.9o9l

Shrt K.Hatt Kunar fUtUUHm Applicant
Shtl A.K.Sl(.ri, Advocate for the P»e8««i!»?95 Applicant

Versus

U«P.S«C.& apgo L Respondents

ShTi .Rayma, CounSQl Aii*««ataKfor the Respondent(s)—along Mith Shrl J pPoPsulpSactiwn Officeg

CORAM

O The Hon'ble Mr. O.K.CHAKRAXOSTY. BEPIB«(&)
Th^on'hle Mr. T.S.08ER0I, REPISER(3)

1. Whether Reporters oflocal papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ?
3. Whether their Lordships vvish to see the fair copy of the Judgement ?
4. Whether it needs to be circulated to other Benches of the Tribunal ?

3UQGEWEWT

( 3UDGEHEMT OF THE BEMCH OELIUEREO BY HOWBLE
m. T.SaQBEROls «e«6£R)

\

TIHo applicant's griovancQ in this appiicatisa

fliod under Section 19 of the Administratiwo Tribunaio

Acto 1965» is that instead of his having done uoll In
Q  the Civil ServicesCHain) Exaoinatiohp 1990# the raarko

as eooQunicated to hi® by the Union Public Sorvico
Q'G

Cooaaission»/obtainsd by hitOp ars otrikingi^y low. the

reliefs sought in th® 04 are ae follows

°  i&) to direct the rsspcndsnt Mod to produco
the answer ©heat© in the court for personal

verification of the sacae^Jiy the applicant to

ensure that-

„ these answer script© are of his owns

- aapplenientary answer script© aro duly
tagged2

all answers are ovaiustsd;

- total© thereof ore corroct; and
- his adverse results are not duo to any

error or roanipuiationo
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in) if erto? is foundp than t© ro^ct:i% tho
same by correctins totel/tabulstionD ooorchins

the answer-shaots of applicant<> as tho caoo may

bo;

(iii) If no error of aforosaid nature is founds

then to direct ro-ovaiuaticm of ohsuer scripto;

iiv) m correcting the orr0r/ro-ovaioation» ao tho
case may bso if the martto of tha applicant airo

more than tho qualifying markOo then direct tho

respondent 6lo»i to hold the interviou and for

purpose to constitute special interviou coQoittoo

Q  and giuo consequential bonsfito including that
of appointmsnt etc* depending upon the rooulto of

the intervie»D as uell as any other conooquontial

benefits to which the applicant io ontitled;

^  («) Award the cost of petition; and

(ui) to pass any other order as thio Hon^blb

Tribunal may deem fit and proper

2o Uhilo considering the application on 6*8.91o

a Bench of thio Tribunal^ passed the following orders«

^  Heard tte Id*0000301 for the applicant

on admission* Lot a notice be issued to the

respondentop on adaissionp returnable on

10.9.91.

^  0 Me is also heard on interio relief. Xoooe
notice to the rsepondehte on interim reliefp

returnable in two weeko with the direction that

they should file tha reply to interim relief

and they shall produce the answer booko of the

applicant in oeaied coyerp before this Court.

List on 19.8.91. The service of interim relief

shall be made by the applicant dasti.°

3o In pursuance of the above orderp the

raspondents have filed counter to the OA and also produced

records of the answer etripts of the applicant^ in sealed

cover. Rejoinder to the application has alse been filed

on ̂ behalf of the applicant..  -i. _ ^
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4. yo haws haard the learraed counaol (?off both

part loo •

S« Tho learned cooneal for the roapondenta opposed
a

the prayor in the OA otainly on the ground that the Union,

Publie Sorvico ComroiLosion being a high pouorod otatutory

body^ the uorh of euaiuation^ tabulation and announcing

of results etco uould hawo been best loft to tho©

rather than directing the respondento to preduco tho

rocordp ap por diboctiono giwon^ ao obowoo Learned

counaol also pleaded that this would add to the awoidabio

load ®f work of this Tribunal if such liko Qppiicationo

aro ontortained.

T^ho learned counsel of the applicant ploadod

that it would oaan both satisfaction of tho oxamineoo

as won as add to the credibility of tho organisation

like Union Public Sorvico Coaroiosion^ if after

oxaaination of the record as prayod foro their

ovaiuation io found to bo in ordero Tho learned

counsel for tho applicant fairly restricted the roliofo

sought by tho applicant» out of those narrated obovoj,

to tho foilowing3«

(i) a visual conparioon of the roprosentation
written by the applicant in hio own hand

forming a part of the record of tho OA^

with thosd of tha answer atripto of tho

applicant9 records in roepoct of two

subjects- Public Administration (Papor-I)
and Gonorai Studies (Paper-XI)joot of throo

oubjecto records for wKich had been caiiod
for to be producedj

(ii) whether an answers hawo been oVSiluatodj and

(iii) whether totaio thereof are corroeto

7» Shri J.P.Pauls Section Officer in tho

office of the Union Public Sorvico Coaanissionj hao
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producad the record of anauer atripte pertaining

to the applicantp in a sealed cover• Uith his

assistance ue have generally perused the same in

respect of the three aspects rbforrod to above«

Us are satisfied that there io no error uith regard

to the same cm our perusal of the record in question*

8® ^0 nothing in the OA survives and the learned

counsel for both the parties have agreed that the

O  application raay be disposed of after dealing with

the above aspoctSp the OA is finally disposed of

with the above observations* The record produced by

Shri 0*PaPaulp Section Officerp has been reseaiod uith
??

court®s seal and entrusted to hire*

There will bo no order as to costs*

^  ̂ DoK.CHAKRAiblDftTY)R£P1B£R(0) Pi£P18£ft(A)
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CAT/ Continued Sheet

Date

Page No.

'^'2- ' Orders

10.9.91. n^'ij 9/

PressntlSh. Sailesh Kapoor and
Sh. Uikram Dho&alia for
applican t.

This case has been listed in the Cuase Liot

for today. Houeuer, the file has not bern sent to

learned counsel for appl ic an^ sta tes that this

case, otherui'Se argued ogi the of interin-, relief
i  ̂

and orders have been reserved. Office is dirtcted
\

to list the case on 19.9.91. ' /

(DIUAKAR KUKRETI)
DEPUTY REGISTRAR



Continued Shett Page No.

Orders

10.9.91. s>^- j
Present:Sh. Sailesh Kapoor and

Sh. Vikram Dhokalia for
applicant.

This case has been listed in the Cuase List

for today. HoueveTj the file has not been sent to

'^J^^'^'^'arned counsel for applicant states that this
^  ̂ H fKcase, otherwise argued oiji the of interim relief '

and orders have been reserved. Office is directed !
\  ■ '

to list the case on 19.9.91. ' /

^
(DIUAKAR KUKRETI)
DEPUTY REGISTRAR


